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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 68/2025

In the Matter of:

Sanjaya Kumar Mishra ...Applicant
Versus

Central Pollution Control Board & Anr. ...Respondents

REJOINDER TO THE REPLY FILED BY RESPONDENT NO. 1 (CPCB)
DATED 22.01.2026 ALONG WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That this Rejoinder is being filed in response to the Reply dated
22.01.2026 filed by Respondent No. 1 (hereafter referred to as “R-17).
The Applicant denies all averments made therein except those specifically
admitted herein. The above-stated reply filed by R-1 does not effectively
address the principal challenge in the Original Application and the
subsequent pleadings filed by the Applicant.

2. At the outset, it is respectfully submitted that R-1 has attempted to shift
substantial responsibility to the Accreditation Body (NABL), while the
statutory power to grant, renew, suspend or revoke recognition under
Section 12(1)(b) of the Environment (Protection) Act, 1986 vests in R-1.
The exercise of such statutory power necessarily requires an independent

application of mind, which is absent in the present case.



690

3. That under paragraph 11 B, the reliance placed by Respondent No.1 upon
the document titled "Important Notice" dated 08.12.2023 (Page 673)
cannot be relied upon. The said document does not disclose any approval
of the Competent Authority nor does it bear any Office Memorandum
number, File number or Reference number indicating that it forms part of
the official decision-making process of the Central Pollution Control
Board. The said Notice neither indicates the date on which it was
uploaded on the CPCB web portal nor has R-1 produced any material to
establish that it.was officially notified, circulated or adopted as part of the
recognition procedure,

4. That the Annexure - F (Page 674 - 677) as described under the paragraph
Il C appears to relate to with reference to Serial No. 9 of the Notification
dated 16.06.2021. However, it does not support the legal validity of the
"Important Notice" dated 08.12.2023 as given above. Further, although
the Applicant does not press this issue, the document itself indicates that it
is only a draft and not a final approved document. Hence, the contents are
denied.

5. That the Anncﬂ:re - G (Page 678) is dated as 16.07.2015, which cannot
override the provisions of the Notification dated 16.06.2021, which
mandate the constitution of a Joint Committee comprising representatives
including those from the Ministry of Environment, Forest and Climate

Change. The contents are therefore denied.

In view of the foregoing submissions, the Reply filed by R-1 deserves to
be rejected. It is respectfully prayed that this Hon'ble Tribunal may be pleased to
allow the Original Application in the interest of justice, environmental

governance and protection of the environment.

Place: Gurugram

Date: 0% ,ij{ 2026 \ &MW

Applicant-in-Person
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCIH, NEW DELIHI
Original Application No. 68/2025

In the Matter of:
Sanjaya Kumar Mishra ...Applicant
Versus

Central Pollution Control Board & Anr. ...Respondents

REJOINDER TO THE REPLY FILED BY RESPONDENT NO. 1 (CPCB) DATED

MOST RESPECTFULLY SHOWETH:

That the present Rejoinder is being filed in response to the Reply dated 28.01.2026
filed by Respondent No. I. The Applicant denies all the averments made therein. It is
respectfully submitted that the said Reply substantially reiterates the stand already taken by
Respondent No. 1 in its carlicr pleadings and does not disclose any new facts, documents or
legal submissions warranting a detailed response. The Applicant reiterates and adopts the
averments made in the Original Application and the rejoinders already filed, which may be

read as part of the present Rejoinder.

In view of the foregoing, it is most respectfully prayed that this Hon'ble Tribunal may
be pleased to allow the Original Application and pass such further order(s) as it may deem fit

and proper in the facts and circumstances of the case.

Place: Gurugram

Date: Q‘Z/E‘ELEUK) Q&{,{,((\Zﬂﬁd [&{JW{ M@ﬁ(
: ;

plicant-in-Person ~
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 68/2025

In the Matter of:
Sanjaya Kumar Mishra ...Applicant
Versus

Central Pollution Control Board & Anr. ...Respondents

AFFIDAVIT
I, Sanjaya Kumar Mishra, son of Shri Nilamani Mishra, presently having my address for

communication at 115, Sagar Enclave, Sector 104, Near Daulatabad Road, MGF Toyota,

Gurugram, Haryana — 122001, do hereby solemnly affirm and state as under:

1. That T am the Applicant in the present Original Application and am fully conversant
with the facts and circumstances of the case and competent to swear this Affidavit.

p 2 T&e accompanying Rejoinders are filed in response to the Reply Affidavits dated

o A
FRr—
@ ‘Z 22.01.2026 and 28.01.2026 filed by Respondent No.1 and form part and parcel of this
=
S8 Affidavit.
s 3 b
= gwc(ﬂ*da Cowad Rz
0 '
10" DEPONENT =
S S VERIFICATION:
= @
g ;Veriﬁcd at Gurugram on this 7th day of July, 2026, that the contents of this A ffidavit are true
P @
D g_'and correct to my knowledge and belief, and nothing material has been concealed therefrom.
®
Q

‘ g«ﬁdﬂ ﬂuuau/t%{&
- . . DEPONENT—

ATTESTED
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IVI Gma" Sanjaya Kumar Mishra <skmishra1047.advocate@gmail.com>

SERVICE OF APPLICANT'S REJOINDERS AND ADDITIONAL DOCUMENT IN O.A.
No. 68 of 2025 IN THE MATTER OF: Sanjaya Kumar Mishra Versus Central

Pollution Control Board & Anr.
1 message

S.K. Mishra, Advocate <sanjayakmishra@gmail.com> Tue, Jul 7, 2026 at 11:39 PM
To: suman arora <aroras16@gmail.com>, rajkumar_1992@yahoo.com, adv.tanishasamanta@gmail.com

Madam/Sir,

Please find attached the Rejoinders and Additional Documents being filed in O.A. No. 68/2025 in the matter of
Sanjaya Kumar Mishra vs. Central Pollution Control Board & Anr.

Regards,

Sanjaya Kumar Mishra
Applicant in Person
Contact No. 9818326647

3 attachments

ﬂ RejoinderR1.pdf
853K

ﬂ RejoinderR2.pdf
535K

& AD.pdf
2114K
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